e P In the Central A'drhinistrative Tribunal
.

Calcutta Bench
OA Ne.1296 of 1997

Present : Hen'ble Mr.Df Purkayastha, Judicial Member
Pya‘”l(rf. Halder & Brs:

Vs,
S.E, Ba1 lway

Fer the Applicant : Mr. R.K. De, Advecate | |
S Mr'y BJ Sarkar, Advecate

Fer the Respendents: NMs,.B, Ray, Advecate - /
 Date of Order : 7-9-98 j‘l
CRDER i

1d, Advecate Mr. Dey leading Mr. Sarkar, Advecate feor
the applicant submits that &Wﬂ?’a‘tian may be ﬁrgated as
applicatisn filed by applicant No.aﬁhri %AWM liberty
may be given te apphcant o.&/S v/i/P.K. Halder te file separate '

applicatien in reSpect of cause of actien and relief seught for

in this applicatiom Prayer is allewed, OA applicatien w% l\&':

heard in respect eof Shri Dipankar Chakraberty mly.p; ’“&

of Shri Dy Chakraberty is passecd ever te-merrew as part heard.

2, | Plain cepy ef this erder be furnished te the parties,

P4
-

( D§ Purkayastha )
Member(J)



